FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S ZYNGO EV MOBILITY PRIVATE LIMITED
OPERATING IN LOGISTICS AND HYPERLOCAL DELIVERY OPERATIONS
AT GURUGRAM, HARYANA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resoluti(m Process for Corporate Persons) Regulations, 2016)

_SL; ‘RELEVANT PARTICULARS : =
1. Name of the Corporate Debtor along with PAN | M/s Zyngo EV Moblhty Prlvate lelted
& CIN/LLP No. PAN No.: AABCZ4291IN
CIN: U63030HR2019PTC082674
2. Address of the registered office 357D Sector-37, Udyog Vihar-VI, Gurugram,
Haryana-122001
3. URL of website https://zyngo.co.in/
4. Details of place where majority of fixed assets | Gurugram, Haryana
are located
5. Installed capacity of main products/ services: NA
6. Quantity and value of main products/ services | The turnover of the company as on
sold in last financial year 31.03.2024 from operations was Rs. 15.03
Crore
7 Number of employees/ workmen As per information received from Suspended
Board, there are 5 employees on rolls of the
company
8. Further details including last available financial | Details can be sought by emailing at
statements (with schedules) of two years, lists of | ip.zyngoev@gmail.com
creditors are available at URL:
9, Eligibility for resolution applicants under section | Details can be sought by emailing at
25(2)(h) of the Code is available at URL: ip.zyngoev(@gmail.com
10. | Last date for receipt of expression of interest 09.09.2025
11. | Date of issue of provisional list of prospective | 19.09.2025
resolution applicants
12, | Last date for submission of objections to | 24.09.2025
provisional list
13. | Date of issue of final list of prospective | 04.10.2025
resolution applicants
14. Date of issue of information memorandum, | 09.10.2025
evaluation matrix and request for resolution plans
to prospective resolution applicants
15. | Last date for submission of resolution plans 08.11.2025
16. | Process email id to submit Expression of Interest | ip.zyngoev(@gmail.com
17. | Details of the corporate debtor’s registration | The CD is registered with Ministry of Micro,
' | status as MSME Small and Medium Enterprises (Udyam
Registration No. UDYAM-HR-05-0015786)
029203
Date:25.08.2025

Place: New Delhi

ALKAGIRDHAR

Interim Resolution Professional,

ZYNGO EV MOBILITY PRIVATE LIMITED

IP Registration Number: IBBI/IPA-001/IP-P-02920/2024-2025/14506
{Authorization for Assignment valid till: 30/06/2026)
Regd. Add.: - 414/24 Jagdish Colony, Rohtak, Haryana-124001;

Regd. email Id: alkagirdhar24(@gmail.com

Correspondence Address: 109 (First Floor), Surya Kiran Building, 19,

Kasturba Gandhi Marg, New Delhi-110001
Email: ip.zyngoev@gmail.com

Professional
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———— CIN: LT4BE01 19T 3PLCODGRDA

Registered Office: & DDA Maskel, Katwaria Saral, Naw Delh-110016
Corporate Office: 5711, Indusirial Area, Site-I, Sahibadad (UP 201610
E mail: inveslorsgoranaxid.com, Website; hilpiwew cranesitdcom
BSE Script Code: 522007 IBIN: INERIEBO10NT

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

In agcordance with SEBI cingular ne, SEBVHO/MIBSDMIESD-PoliPICIRZ0Z5/ET dated July
2, 2025, sharaholdars of Cranéy Limitad ara harely infarmed Lhal 3 special windaw has bean
apenad from July 07, 2025 16 January 06, 2028, lor ra-lodgemant of lransfer deads,

Shareholders ane 1o rade thatl this window is ondy for ré-lodgement of kansfer deeds, which
were kndoged price [0 Be deadling of Aprl 08, 20015 har iransher of physical shangs, amnd najechad!
relurnedingd atended to-due i deficiency in he documents/procession olherwise. The shares
re-lodged lor ransher will be processed anky in dematanasred form durng s window,

E!i;:n'e sharehalders may -submil their |I._'-|I'|3."E-" raquests al-']r-; Wil e pequisie |'||:|E|JI!'|F:."|’.3
b the Company's Registrar and Share Transfer Agent (RTA), Beetal Financia! and Computar
Services (P} L. #t beetal@beetalinancial. comy, Contact Mumber: 0112995 1281-83, Websile
waw beetalfinanciad.com; Unit Beetal House, 3rd Floor, 59, Madangls, Behind LG, Mew

Delhi = 110062
FOR CREMEX LIMITED
S0i-
CHAITANYA AGRAWAL
Placa: Sahibabad WHOLETIME DIRECTOR

DIN; 05102804

Date: 25th August, 2025

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due & Type of
0. Guarantor/ Mortgagor (in Rs.) as on |Possession
1 . 11.06.2025 Date:
12020420000433 1) Mr. Anil Kumar | pe 7.43,9351. (Rupees | 22.08.2025
) (Applicant), Seven Lakhs Forty Time:
2) Mrs. Sharda Rani | Three Thousand Nine | 01:24 P.M.
32029410000272 (CoApplicant) | Hndred and Thiry Five | Symbolic
PP Only) as on 10.06.2025 | Possession

Description of Secured Asset: All that piece and parcel of the Inmovable Property
1 Kitta House Property ID No.332C323U267 and New Property ID No.1KO64MDO,
Area Measuring 66.66 Sq.yards, situated at Waka Mauja Mamidi Mausma Ranjeet
Colony, Near Swami Vivekanand School Camp, Yamuna Nagar, Tehsil Jagadhari,
District Yamuna Nagar Inside M.C Limits, Yamuna Nagar, Jagadhari. Owned by
Mr. Anil Kumar, S/o. Mr. Inderjeet Bounded as: East: House of Jaimail Singh,
West: House of Suresh, North: Gali, South: House of Sunil Kumar.

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

AL Harmne of debionparsanal quaraniar
2 Addeass of the deblos’parsanal guaraniar

3, |Detalls of arder admitiing the application |48 Mo, 51902024 In 1B-B42M0E2024 ordar
jdated 31072025 (Copy of arder recesved 1o RF

_— o jom 21,08 2025)

4, Pariculars of (e Rasciuban Pralession il iMl Wimsal Kurnir

] Arciess and 8-mail aof e Resalubion |'W #1104, The Hyde Park, Sactor TH, Moida, Lites

16. Address and e-mail i be used Tor

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
No. Loan No. Co-Borrower/ Outstanding Due | & Type of
L Guarantor/ Mortgagor |  (in Rs.) as on Possession
1 06.06.2025 Date:
1) Mr. Sandeep Rs.24,82,61 2/- 22.08 2025
(Applicant) (Rupees Twenty Four .Ti m o
32059420000090 2) Mrs. Nik ’ Lakh Eighty Two 04:20 P.M
) Mrs. Niketa | tousand Six Hundred | ‘e o
(Co-Applicant) and Twelve Only) Po)é?esc;'lgn
as on 03.06.2025 '

T~

PUBLIC NOTICE
{Unider Section 102 {1) & (2) of the Insalvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MRS. USHA GUPTA
PERSOMNAL GUARANTOR OF MICA INDUSTRIES LIMITED
(UT4939DL2005PLC134509)
RELEVANT PARTICULARS
| Mrs. Lisla Gugpta
158, Basrch Caowrt. Mirwana Counliy, Sachar50
;'Eul'Jier:I'II. Haryana
| iz, A% Yilla Mo, B8 Tabsam Vi, Sabna Road
| Gunagram, Heryana

| EBRRIPA D02 R N0 &2 020 0211352 25

with whnom claims are 1 ba regsbaned
| AFA Valid upio: 31.12.2025

Pralesh - 201301

Email: maschamal 1i@redifmail com

| Mavent Restructuring Services LLP (HIPE)
1550, Panchshael Park, Mow Dalhe- 11001 ¢
{Email. i ishagpta 202 S rail s
15.05.2025

Pralessional, as registered wilk fhe Board

comesporienca with (he Rascluton
Friofeasional
Last date for submission af claims

= Retemant Fafmes i which daim o be ed “FORM B
availabie nf I'l'i'nl:l link:
| e ifereew ihbd qou |'|-I'mrr\-n-|1'|w'|l'“a1r.

Description of Secured Asset: Khatauni/ Khewat No.752/936, Khasra No.
145//20(3-16) 21/1(0-13)28(0-6) and 146//14(2-13) 16/1(2-7)16/2(6-18), 10/999
Part Bakdar 0 Kanal 3 1/3 Marle of Kitte 6 Tadadi 16 Kanal 13 Marle (Admeasuring
100 Sq.yards), Triple Storey House, situated at in Street, Near Little Herat Public
School, Halwas Gate to Railway Fatak Road, Bhiwani. Owned by Mrs. Niketa,
Wi/o. Mr. Sandeep. Bounded by: East: Gali, West: House of Shyamsunder and
Railway Line, North: House of Anita, South: House of Shakuntala.

2 1) M/s JKM Enterprises, |
Represented by its Prop-
rietor Mr. Varun Wahi, .
30218643831881 2) Mr. Varun Wahi 18.06.2025 Date:
30219660002551 (Borgower), 3) Mis. Rs.48,10,033- | 22.08.2025
30219660002172| Wahi Stationary Mart, . .
Proprietor Mr. Vipin .
3021966000271 | Kumar Wahi, 4) Mr. Lakh Ten Thousand | 02:15 P.M.
& Vipin Kumar Wahi | and Thirty Three Only) | Symbolic
3021966002182 N(I'r38°r,;‘;‘;ﬁr‘),;,ahi as on 17.06.2025 |Possession
(Guarantor), 6) Mrs.
Gauri Wahi (Guarantor)

Maobos is haraby given that the Mational Company Law Tribunai, Mew Dalhi Banch Cour-|l, has
ardered fhe commencement of a Personal Insobeincy Resolulion Prooess against Mes, Lisha
Gusta, Peraanal CGuaranter af MICA Indusines Linited an 31.07_2025. BP recewed tha Gopy of
ordaran 21-08-20028,
The craditors of Mrs: Usha Guspta Personal Guaranbor of MICA Industias Limited-are haredy
Galled wpan b Subered heir claims wilh pros! on or before 15082025 1o the FResddulion
Professlonal at the addrass mentionad againstantry Mo 6.
The craditors shall submit therr claims wah proof by elestromrc maars or by post
Submission of falza or misleading proofs of ciaim shall atiract panaties
Sell-
Vimal Kumar
Regolution Prolessional
In the matter of Mrs. Usha Gupta (Personal Guarantor)
IBBLIPA-QOZP-009583020- 20291 3236
Maobile No. 7022034145
Email: maidvimall grediffmaii.com
Address: Mavent Restructuring Services LLP
53746, Panchshael Park, Mew Dalhi- 110017

Place; Mew Dulhi
Daln:_z.'r 04,2025

Description of Secured Asset: Shop on Ground Floor, Admeasuring 377.17 Sq.ft.,
Part of Property bearing Municipal No.4121, Ward No.VI situated at Egerten Road,
Gali Satte Wali, Chawri Bazar, Delhi-110006 is Owned by Mrs. Rajni Wahi, W/o.
Mr. Vipin Kumar Wahi. Bounded as: East: Remaining Part of Property, West:
Gali, North: Property No.4122, South: Remaining Part of Property.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,

Date: 25.08.2025 For Jana Small Finance Bank Limited

Place: Yamuna Nagar Sd/- Authorised Officer,
Date: 25.08.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

CRO

Mumbai 400070

POSSESSION NOTICE APPENDIX IV
(SEE RULE 8(1)) (FOR MOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070 ,under the Securitisation and Reconstruction of Financial Assets and En-
forcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers con-
ferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002, issued a Demand notice dated 16-May-25 calling upon the Borrowers 1. VAN-
DANA ENTERPRISES 2. SUMANT BHATIA 3. VANDANA KUMARI BHATIA having
Loan Account Number HCFDELMLN00001015926, UGDELMC0000044188 to repay
the amount mentioned in the notice being Rs. 20,35,637.00/- (Rupees Twenty Lakh
Thirty Five Thousand Six Hundred Thirty Seven Only) as on 16-May-25 together
with interest thereon, within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforce-
ment) Rules 2002 on this 22nd day of August of the year 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of UGRO
Capital Limited for an amount of being Rs. 20,35,637.00/- ( Rupees Twenty Lakh
Thirty Five Thousand Six Hundred Thirty Seven Only) as on 16-May-25 together
with interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Samaj Road, Karol Bagh, New Delhi-110005.

JAHA SHALI. F’IMHEE m Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL

1 e e B | BUSINESS Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

S.No. Model Make Invoice No.
1 P91100415240400N INJECTION ELECTRONICA
. ; ; PLASTIC
MOULDING MACHINE O-100B-0414, MH2127102889

BRM MACHINE INTERNAL SERIAL NO:| MACHINES LTD
OP01000418 MACHINE SERIAL NO:

6624 8477 10 00

E95200110118 "INJECTION MOULDING| WOLF MACHINE [WMT/IMM/005/2324
2. |MACHINE MODEL " QUBA-110 TON | TOOLS LIMITED

Place: Uttar Pradesh Sd/-(Authorised Officer)
Date: 25.08.2025 For UGRO Capital Limited

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

GRO

Name of Borrower/ | Loan Account Date of NPA .
ﬁ ;’ Co-Borrower/ No. & Details of the Security to be enforced & Demand An;zu?ggti n
'| Guarantor/ Mortgagor | Loan Amount Notice date '
1 11) M/s. Creative Glass Part-'A": Hypothecated Moveable Assets: First Charge on all Raw materials and
and Aluminium, Loan Account | stock in the books of account and receivables and book debts of the business premis- Date of NPA: Rs.30,50,263/-
Represented by it's No. es of the company i.e. M/s. Creative Glass & Aluminium, 180-B/29, Ram Gopal aeo "| (Rupees Thirty Lakh
Proprietor Mr. Krishan | 32058640000058 | Colony, Opp. Inderprasta Sonipat Road, Rohtak, Haryana-124001. 21.07.2025 | _
2) Mr. Krishan | 10000000 nogs6oz0 | P2rt-B: Mortgaged Immovable Property - Schedule Property - Property Details:| o Fifty Thousand Two
(Borrower), H.No.759, Ward 10, Admeasuring 198 Sq.yds. Nagar Nigam Property ID Hundred and Sixty
3) Mrs. Santosh Loan Amount: | No 9C206U128 and Hall No.129 Ward No.1 situated in Roop Nagar, Rohtak. Owned| Notice Date:
(Guarantor), Rs.20,00,000/- | by Mrs. Santosh, W/o. Dalip Singh. Boundaries as: North: Plot Digran, South: 25| o 0 oo Three Only)
4) Mr. Dalip singh Rs.10,00,000/- |Ft wide Gali, East: House Dhanpati, W/o. Attar Singh, West: House Surender Kumar,| as of 17.08.2025
(Guarantor) Slo. Ishwar Singh Saini.

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Date: 25.08.2025, Place: Rohtak

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

msm HHAH.[:E m Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL

I e res b | BUSINESS Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.
DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Mumbai 400070

POSSESSION NOTICE APPENDIX IV
(SEE RULE 8(1)) (FOR MOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070 ,under the Securitisation and Reconstruction of Financial Assets and En-
forcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers con-
ferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002, issued a Demand notice dated 06-Aug-24 calling upon the Borrowers 1) HIE
TECH DIE AND TOOLS PLASTO MOULDS 2) MOHAMMAD USMAN 3) SAMSIDA hav-
ing Loan Account Number UGDELMC0000022370, UGDELMC0000026183 to repay
the amount mentioned in the notice being Rs. 53,33,153/- (Rupees Fifty Three Lakhs
Thirty Three Thousand One Hundred Fifty Three Only) as on 05-Aug-24 together
with interest thereon, within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforce-
ment) Rules 2002 on this 22nd day of August of the year 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of UGRO
Capital Limited for an amount of being Rs. 53,33,153/- (Rupees Fifty Three Lakhs
Thirty Three Thousand One Hundred Fifty Three Only) as on 05-Aug-24 together
with interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Name of Borrower/ | Loan Account Date of NPA .
ﬁ' ;’ Co-Borrower/ No. & Details of the Security to be enforced & Demand A"ézu?tasD';i n
'| Guarantor/ Mortgagor | Loan Amount Notice date ’
1 Part-'A": Hypothecated Moveable Assets: First Charge on all Raw materials and stock
! 'gl;ég?cr;:‘asn%um Loan Account |in the books of account and receivables and book debts of the business premises of the Date of NPA:|  Rs.12.57 533/
Detergents No. company i.e. M/s. North South Chemical and Detergents, House No.A 2/4, Khasra ' $.12,91,909
Represented b;/ g | 49129440000270 | No.37/18, Vikas Nagar, Phase-2, Hastsal, Uttam Nagar, Delhi-110059. 01.08.2025 | (Rupees Twelve Lakh
Proprietor Mr. Kamal 45129410000399 | Part-'B': Mortgaged Immovable Property - Schedule Property - Property Details: Fifty Seven Thousand
Nath Mishra. 2) Mr. 45129670000395 | Builtup Property bearing No.3-A, Admeasuring 37 %2 Sq.yds. i.e.31.36 Sq.mtrs., with| Demand Five Hundred and
Kamal Nath Mishra | Loan Amount: |Roof/ Terrace Rights of the Land Undemneath, out of Khasra No.37/2, situated in the| = _ "{e undred an
(Borrower), 3) Mrs Rs.10,00,000/- |Revenue Estate of Village Hastsal, Delhi Estate Delhi, Area Abadi known as Colony Notice Date: | Thirty Three Only)
Komal Niishra ' Rs.3,93,000/- |Vikas Nagar, Uttam Nagar, New Delhi-110059. Owned by Mrs. Komal Mishra, W/o. 18.08.2025 as of 10-08-2025
(Guarantor) Rs.1,41,539/- |Sh. Kamal Nath Mishra. Bounded as: East: Road 8 Ft., West: Portion of Plot, North: R
Other's Plot, South: Other's Plot.

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/

S.No. Model Make Invoice No.
1. STM/VL850/STM BRAND CNC VERTI-| 1. S&T MACHIN-
1. |cAL MACHINING CENTER MODEL VL ERY PVTLTD. 1 930400516
850 WITH STANDARD ACCESSORIES. | 2 FUTECH 2 S1/23-24/575
2. HYDRAULIC INJECTION MOULDING|  \MACHINERY : .

3. ECO/23-24/195
MACHINE-FORZA SERIES 125 TOM-lop\ATE LIMITED

SERVO INCLUDING: 1. LEVELING PAD,

2. MOULD CLAMP, 3. TOOL KIT, 4. Hop-S- ECOLINE AUTO
PER DRYER 50 KG, 5. HYDRAULIC OIL| SYSTEMS PVT
350 LITER, 6. GRINDER 7.5 HP, 7. LTD
EXTRA ONE DRUM OIL (210L).

3. ELECTRIC DISCHARGE MACHINE
ZNC- 320/35 AC SERVO WITH SERVO
STABLIZER 6.KVA.

Place: DELHI

Sd/-(Authorised Officer)

Date: 25.08.2025 For UGRO Capital Limited

& Chot R

[Rule 8 (1)] POSSEéSION NdTiCE [For Inmovable Property]

Date: 25.08.2025, Place: Delhi

prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

‘:i HDFC BANK

We undersland your word

concucted by way of E-Auclion Birsugh Wab Parlat itlps vy bankaauclion s com

Head Office: HDFC Bank House, Senapati BapatMarg, Lower Parel (West), Mumbal - 400 013 Regional Office: HOFC Bank Ltd.; Dept For
Special Operations, Ground Floor Gulab Bhawan 6 Bhadur Shah Zafar Marg ITO , New Delhi 110002

E-AUCTION SALE NOTICE PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Maotice for Sale of immovable properties mortgaged to Bank under Securitization and Reconstruction of Financial assets and Enforcament of Security Interest
Ack, 2002 read with proviso to Rule 8(6) of the Security Inferest (Enforcement] Rule. 2002 Mefica i hareby given o the public in qeneral and in particutar to the Bomowen s iMortgaqoe s W Guarantons)
that, the Aushorized Cfficer(s) of HDFC BANK LTD. had | 1aken physkcal possession of the following properiyies pursuant io demand raised vide noticeds) issued under Sac 13(2) of the Secorilization and
Reconsiruchon of Financial Assets and Enfarcement of Sacunty Infere st et 002 i the Sallowing loan accounts with nght fo 52l the same on “AS 15 WHERE 15, A5 13 WHAT |5, WHATEVER IS THERE IS
AND WITHOUT RECOURSE BAZIS" for reakzation of Bank's dues phis interest a5 delailed heseunder and whereas consequent upon falue b repay Be dues, The undersigned in exercise of power
confarred under Section 134) of thi said Act read with Rule B of the saéd Rules proposes ko realize e Bank's dues by Sale of the-said propemyies. The sale of the balow-menticned Properies shall be

DESCRIPTION OF IMMOYABLE PROPERTIES/IDETAILS OF ACCOUNTIAMOUNT/EMDVETC

Mame of the Branch | Name of the Details of property
& Account & Guarantors of
the property

[tem Ma. 1

HOFC Bank Lid , Delhi | Mortgagos/Director
guaranttm
Sh, Yogesh Kr.bsin &
Smt Varsha Jain

Mis. Shandinath
Enfemrisas

Yards

TERMS & CONDITIONS:

Properties can be inspectad strictly on tha above mentioned date and time.

whatsoevar. His decision shall befinal & binding,

Date; 25-08-2025, Place: Delhi

Residential Property Bearing Mo, Fiat Mo F-2, First) 1930 A4 1o
Floor, Front Side , Piot No.91 Krishan Kunj, Laxmi
MNagar, Shakarpur, Dethi-110082 Measuring 95 50|

MName of Authorised Officer/Phone NoJEmaill Id: Mr. Somnath Pandey Mobile: 9310110525 somnath.pandey1i@hdicbank.com

1. Thee-Auction isbeng haldon"AS1SWHERE I3, AS IS WHAT |5, WHATEVER 15 THERE 15 AND WITHOUT RECOURSE BASIS"

2, The mbarastad biddears shall submit thair EMD dedails and documents ibrough Web Poral; hitps-hdichenk auctionfiger.net (fhe user ID& Pasaword can be abdained frée of cosst by reqistening name with
hitps; hdfchand. suctiontgernat) throush Login 10 & Pessword. The EMD shall be payenle throtgh MEFT J RTGES in fhe foligwing Accaunt ST500000804261. Mame of the Account: DFSO
TRAMSITORY ACCOUNT., Mams ofthe Banefician: HOFC BAME LTD., IFSC Code: HOFCEOR0 240 or through Demard Draftdrawn in fevaur of HOFC Bank Ltd Accaunt Ma, STS00000804261 fatest by
4,00 P M onar before tha dafes manfionad in the table above Pleass rata that the Chegues shall notbe socapled as EMD amound.

3, Tothe best pfknowledoe ard mformation of the Autharized Cilficeris), these s no encumbrance o caims exceptas disclosed &s per Banks's record with respestio the Properies including statutony dues
like proparty laxes, sociely dues 2t The Bank howewver shal nat be respansinle for any outstending statulony dues (encumrances | Municipal Corporation Dues | elgcinicity dues, chamesias amears
alc, if amy and it will be latdity of the buyes. The intandirg bidders should make thesr own independand inguiries regarding tha encumbrancas, fille of Properfias & foinspact & saiishy themsalves,

4, The intzresiad biddars who have depossed the ENMD end require assistance in crealing Login ID & Pagsword, upioading data. submitting b, training on 2-bidding process s, may conlas our sendcs
provicer Mis, e-Procurement Technologies Pyt Ltd. {Auctiontiger) , B-T05, Wall Street-II, Opp. Oriend Club Near Gujrat College , Ellis Bridge , Ahmedabad -3600086 Gujrat {India} Helpline
Mo's: 9556281 5M2E556282110T9-6813 6E426060 , Mr Ram Sharma Mobile: 8000023297 | Halp Line e-mal ID; supporhEauciontigennet & mmprasadidiatciontgen rat and far any property
refated quany mey contact the Authormad officer as menticned abave in offics heurs during thewarking days. [10:00 AM &2 5:00 PR

&, The highest bid shall be subject fo-approval of HOFG Bank Limiled: Authorzed Officer reserves the right fo-atcept reject all or any of the offers! bids 5o redaived wihout assigring any reasens

6, The prospective bdder shoukl take COONIZEN G af Al Enie IThghion it fespect o e propenty in aucian Incuding aeturlizasan Apglicatan, || E"'Ij'il'i'.'t‘- belong [:"Eh‘.ﬁﬁii'-ery' Trbural. He shauld inguine
alithe casewilh respact to the property in aiction, indegendently and take cogrizance of it price o submission of bid
7. |[FOR DETAILED TERM AND COMDITIONS PLEASE REFER TO DUR WEBSITE www. hdichank.com and www. bankeauctions.com]

Datel Timeof |  Amount as per Demand Notice | Reserve Price
e-Auction | : L. EMD
08.09.2025 | RgA9 84 660,71 Date of Demand Motics R, 5000, 0000

15-10.2024 Dues as on 15.10,2024 with B 5 ), -

12,30 PM

furthier imferast along with the costs and
expansas f fha dele of full and fing
payment under tha Loan sccound

Rs., 50, 0C0/-

Authorised Officer, HOFC Bank Ltd.

Whereas, the undersigned being the Authorised Officer of M/s. Cholamandalam
Investment And Finance Company Limited, under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
hereinafter caiied the Act and in exercise of powers conferred under Section 13[12] read
with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand notices
caiiing upon the borrowers, whose names have been indicated in Column [B] below on
dates specified in Column [C] to repay the outstanding amount indicated in Column [D]
below with interest thereon within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the bor-
rowers in particular and the Public in general that the undersigned has taken
Symbolic possession of the properties mortgaged with the Company described
herein below of the Columns on the respective dates mentioned in Column [E] in
exercise of the powers conferred on him under Section 13[4] of the Act read with
Rule 8 of the Rules made there under. The borrowers in particular and the Public in
general are hereby cautioned not to deal with the properties mentioned below and
any such dealings will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount mentioned in Column
[D] along with interest and other charges. Under section 13 [8] of the Securitisation
Act, the borrowers can redeem the secured asset by payment of the entire outstand-
ing including all costs, charges and expenses before notification of sale.

sl Name And Address of Borrower & =
No. Loan Acccfg?t Number g § § Outstanding g §
T ®s 5o Amount ® 0
[Al Coan Account No's: HEO1LUK00000089881 1.2 & = Qg
1 |Gyanendra Singh (Applicant), 592KA/153/30, =
Singh Awas, Defence Colony, Subhani Khera,| [Cl [D] | [E]
Near Kharika Neelkantheshwar Temple,
Lucknow Uttar Pradesh -226029, 2. Madhu Devi| Rs.51,73,037- |
(Co-Applicant), 592KA/153/30, Singh Awas,| & as on &
Defence Colony, Subhani Khera, Near Kharika S 19/05/2025 and | &S
Neelkantheshwar Temple, Lucknow Uttarl © |interest thereon.! S
Pradesh -226029.
Description of The Immovable Property:- All piece and parcel of residential

house situated on khasra no. 60 SA, Ward - Kharika, Lucknow. Measuring
102.230 Sq mtrs. Bounded as - East: 20 ft wide road, West: House of Ram Gopal,
North: 20 ft wide road, South: Others plot.

2 |Loan Account No’s: HEO1LUK00000055338| Rs.1,50,09,617/- | Y
and HE01LUK00000055986, 1. Deepti Singh| & as on S
(Applicant), 2. Deep Associates (Co-| 8 | 49/052025and| &
Applicant), 3. Krishan Kumar Singh (Co-| & interest thereon.| S

Applicant), All Are At C-1197, Sector -C, Indra

Nagar, Lucknow, U.P -226016, 4. Gabbar Family Dhaba And Restaurant (Co-
Applicant), Gata No. 32, Gosaigan;j, Sultanpur Road, Lucknow, U.P - 226501

Description_of The Immovable Property:- All That Piece And Parcel of
Residential House No. C-1197, Indra Nagar, Lucknow. U.P. Measuring 223.56 Sq
Mtrs. Bounded As - East: House No. C-1195, West: 12.19 Mtr Wide Road, North:

epaper.ﬁnann'taiexpress-.cun‘. &

12.19 Mtr Wide Road, South: House No. C-1159.

Date: 20-08-2025 Sd/- Authorised Officer
M/s. Cholamandalam Investment and Finance Company Limited

Place: Lucknow

New Delhi

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

HCHD
POSSESSION NOTICE APPENDIX IV

(SEE RULE 8(1)) (FOR MOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070 ,under the Securitisation and Reconstruction of Financial Assets and En-
forcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers con-
ferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002, issued a Demand notice dated 13-Dec-24 calling upon the Borrowers 1) KDR
DECOR 2) DUSHYANT BAGHEL 3) RAM GOPAL having Loan Account Number
UGDELMC0000040971 to repay the amount mentioned in the notice being Rs.
24,30,378/- (Rupees Twenty Four Lakhs Thirty Thousand Three Hundred Seventy
Eight Only) as on 11-Dec-24 together with interest thereon, within 60 days from the
date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of Sec-
tion 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement)
Rules 2002 on this 22nd day of August of the year 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of UGRO
Capital Limited for an amount of being Rs. 24,30,378/- (Rupees Twenty Four Lakhs
Thirty Thousand Three Hundred Seventy Eight Only) as on 11-Dec-24 together with
interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.

S.No. Model Make Invoice No.
1 AUTOMATIC EDGE BANDER SHREE UMIYA
' SU00358/2023-24
1. | 2. PRESSING MACHINE, ENTERPRISES
3. MULTI BORING,4. PANEL SAW
1. SERVO STABILIZER, SHREE UMIYA | SU00357/2023-24
2. |2, AIR RECEIVER TANK. ENTERPRISES

Place: HARYANA

Sd/-(Authorised Officer)

Date: 25.08.2025 For UGRO Capital Limited

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S ZYNGO EV MOBILITY PRIVATE LIMITED
QPERATING [N LOGISTICS AND HYPERLOCAL DELIVERY DPERATIONS AT GURLFGRAM, HARYANA |
{Under sub-regulation {1) of regulation 364 of the Insalvency and Bankniptey Board of India
(Insetvency Resolition Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Mame of the Corporate Deblor along with | MUs Zyngo EV Mobility Private Limited
PAMN & CIN LLP No: PAN No.- AABCZ42%1N

CIN; UB3030HR2019PTCOB2ET4

3570 Zactor-37, Lidyog Mhar-Vl, Guragram,

Harvana-1 22001

hilps 2y conl

Gunsgram, Haryana

2. |Address of the registered offios

3. JURL of wabsita

4. |Details of place where maority of fixed
gs58ls ans localed

5. |Instaded capacity of main products/ senvices [NA

B, |Cuantity and value of main products/ The turnaver of the company as on 31.03.2024
seraces ok in kasl inancig vear from cpersbions wes Rs. 1503 Crore

7. |Mumber of amgloyessworkman Az per information recatved from Suepanded

Board, fheee are 5 emplovess on rolls of the

COmpany

Datais can be soughl by emailing al

ip.zyngoaviomail.com

B, |Fufer detsls incuding Bst avaiable
inancal statements {with schadules) of twa
\'vears, lisis of crecitors are avarable at URL:

8. Elghiity for resoluion appicants under
gachon 2Z)0h) of the Coda |5 avakable al
URL

Diatais can be soughl by amaling 2
Ip-Zyrgoavidigmail.com

10, [Last dase far recaiph of exprassion of mierest (09,06 5025

11. - {Dale of issue of provisional st of 19.09. 50125
prospecive rasolution appicants

12, |Last dafe for submissan of objectanste. [24.08.5025
provisana list

13.. [Uate of issue of Tmal list of prospechve (4108025
resalilicn applicants

14, |Date of issue of information memarandum, . 09,10.2025
evaluation matrix and regquest far resolufon
plans b prospecive raspiubion appicanls

15, [Last data for submission of resciution plans {0811 2025

16, |Process emad id fo submil Expression of Ip 2y ey Eigmail.com

Inlergs]
17, 1Details of the corporaie deblor's registration | The GO g registered with Ministny of Micro,
‘shahus a5 MEME amall and Medium Enéerprises [Udyam
Regsiraion No. UDYAM-HR-05-0015784)
Bl |
Alka Girdhar
Intarim Resolution Professional,
EZYNGD EV MOBILITY PRIVATE LIMITED
iP Registration Mumber: IBEIIPA-O01IP-P-OHSN2024- 2025145046
(Authorization Tor Assignment valid till: 3V0EL2026) |
Regd. Add.: - 41424 Jagdiah Colony, Rohtak, Harvane-124001; |
Fpgd, email 1d: alkagrdharddimammiail.com |
Correspondence Address: 108 (First Floor), Serya Kean Bullding, 18,
Date: 25.08.2025 Kasturba Gancdhi Marg, Mew Delhi-1 10001

Email: ip_zynpoeviEigmail.com |

Piace: Naw Dalhi
HERO HOUSING FINANCE LIMITED
Contach Address: A~ Thind Floar, Secled-2, Noigs - 200301

Aegd. t}:ﬂte: 9, Cornmunity Gentre, Basant Lok, Vasant Vinar Mew Deihi-110057

h hame: 071 4326700 | Toll Free Number; 1800 212 8300,

HeroHousing Email: cuslorercarsdnemahicom | Website: wwecherahousinginance com
Finance Gz LES19Z0L A 6PLEE01 48

_ DEMAND NOTICE
Under Section 13 (Z) of the Securitisation and Heconsiruction of Financial Assels
and Enlorcament ol Securily Inlerest Acl, 2002 (“Acl”™) read with Rula 3 of the
Security Inferest (Enforcement) Rules, 2002 (" Rules™).

Wnareas hi undersignod Deing the Authodsed Oficer of Hero Housing Finance Lsm@ed (HHFL) undei
the AcT and In exsrcese of powers conterred under Sechion 13 (12) read with Fule 3 of thi: Aues
already issued detalled Dermand Motices daled below undes Section 1342) of the Act, caling Lpon the
Borroweris )/ Go-Bomvwer sy Guananton s (all sagulary or together referred fo “00ligors”)/Legal
Heir{s)/Legal Representativeds) isled hereunder 10 pay the amounts mentionsd in the respecinve
Dremiand Notice/s withiri 60 days from the date of the respective Nobce's, as per desalls given below
Copies of the said Motices ars Served r."-'mﬁls‘.aren Posi A0, and are svailshle with the undersigned
and the said Oblgor|siLegal Her{silegal Representaliveds). may, if ey 5o desire, colisct the
respective copy irom the undersigned on any warking day curag normal offics haurs
In canmeclion with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(zp/Legal Representalivels] to pay fo HHFL, within 80 days from the dafe of the respeciive
Moticers, the amounts indicaled hersin below against their respective names, logether with
further interest as defailed helow from the respective dales mentioned below in colemn (d) till
the data o paymant and / or realisation, read with the loan agreement and olher documenis/
wrilings, if any, executed htﬂm said Obkigar{s). As secarity far dus rap:r,lmmt af the knan_ the
awd been morlgaged fo HHFL by the said Qb

Foltoweng Secired Assal(s) mors) respectively.
Name Of Ob risrlr Tolal Oulstanding | Date O Demand
Loan Account No. Legal Heir{$}/Lega Dues EH&E A On Natice
fepresentaiive(S) | Below Oate’ | Dato 01 Npa
HHFDELHOUZO000D11522 Suresh kumar, Re. 23.49.101/- As _.I_E-':Fllu:fﬁﬁ'.
farti Wite Of Suresh Komar, | On 13002025 i 04-Aug -20

d Properties: DDA Jantz
anidentzal Schame, Uitam

Re. 18,58 476/ As | 16-Aug-2025
Subhazh Chander On 13.08.2025 0d-Awg-r025

Descripiion Of The Secured Assetz/immovable Properiies/ Mortgaged Properties: All Piece
And Parcal OF Entire Secard Flear 'Wilh RoalTarraca Righls O The Buill-Up Progerly Beaing Ma
B-1%5 {0 No. 18}, Block-B, Area Measurng 57 Sl:[l'f & fl.e 47 BB Sg. Mirs) Dt [E-1 Enasia Na.
23/6. Sisuated In The Area Of Village: P;:uss.ar:-%l:Fur. el State Delnd, Cotony Known A5 Ram Dutt
Enclave, Uttam Magar, New Delbé-T10055. Buikding Bounded By: Narth: Road 10 Feet East Other
Flat, South: Property No.B-19/4 Part of Plot Mo B-19, West: Gali 10 Fest

Description 0f The Secured Assets/immovakle Properties/ Mortga
Fat Mo 774, On First Booe S80ated At Group-3, Peoket-C, Hastsal
Hagar, Hew Delhi-1100589.

HHFLAXHOUZ 100001 8242

Aakash, Pooja,

'HHFDELHOLU1 8000005002 Rimpa Karmalkar, Re. 2008135 As|__21-Aug-2025 _
‘Sujay Parui, On 10.08.2025 | 07-Aug-2025

Descriplion 0f The Secured Assels/immevabe Properties” Mortgaged Properties: Entie Third
Fiopr With Roof Rights Cut OF Freehiold Built Property Beanng Mo- E-67 Land Area Measusing 60
Sqpde, Out O Khasra Mo, 157 Situasted in The Area OF Vilkages Matiala Calony Knoan As Mansa
Fam Park Blotk £ UBam Nagas New Dels- 110055 Bounded As: Easl: Portan O Property Waest:

Fiot No. 68, Morth: Foad 2011 Seulh: Portion OF Plot

HHFOELHOU13000001880 |  Satish S/0 Ramkishan, | Rs.13.10,535/ As | 18-Aug-2025

. __ Sonika Chaudhry | Da1308.2025 | O7-Aug-2025 _
Descriplion OF The Secured Assels/immovable Properties’ Morlgaged Properties: Al Piece
Bnd Parcess Of Property Beanng Ground Floor, Front Side. M.LG {Wihout Roaf Righth, Plot No 38,
Enasta No, 353 M. Pushp Vikar, Village- Sacullabad, Land, Ghamiabad, Ukar Pradesh - 2001102
Having Area 51.0% Sq M East - Deegar Plod, West — Property OF Purchaser; Morth - 25 Feet
‘Wits Hoad, South — Caegar Plot

HHFGAZHOUZ2DMMaZTaT |

Re. 11.93.031/- As|_10-Aug-2025 |
Soni Wite 01 Suresh, On13.00.2025 | D4-Aug-2025

Degcription Of The Secured Azsetsimmovable Fm%arlws.' Muorfgaged Properties: Flat No. SI-
4. Sectnd Foos Bea Lhs With Roed Righls, Built On Plat Mo -84 Ehasza Moo 348, Having Arga
Measining 320 5q. Ft Le 29.73 S brs Aail Vikar Sehkan Awas Samiti Lid Vikage Sadufabad,
Pargana And Tehsh Lani, District Ghaziabad, Lstar Pradesh-201102 Gonsisting 01 One Bedroom. One
Drawing oo, One Kitchen Ang Two Toilet. Bathmoom & Hah:-:lm'!. Bounded By: North: Comman
Fassage & Flat 31 - 2 East: Plof No. A - 65, South: Other's Property West: Commaon Passage & Fat 5F-4
HHFLAXHOUZZD00D24057 |  Shekhar Som Of Ram | Re.12.70.888/ As | _!F_zﬁl.li-%ﬂ?.ﬁ...
Prasad, Sheelal Heem On13.08.2025 | 0O4-Aug-2025

Description Of The Secured Assets/immaovabie Properties/ Mortgaged Properties; Flat No G-3
{Ligl, Back Laft Side, Groard Floge, Wishout Rond Rights ﬁmslsr.mi i Ome Batroom, One Drawsg
Hoam, Ong Kkchan &nd One Tailel /Bathroom, Having Covered Area Weasuring 37,16 5g. Mis
Constructed On Plof No B=1/78, DIFDIIshad Extn- | Hadas '.'lliﬂE: Braherpur Ul Bhopara Pargana
Lonl, Tensil And Cestrict Ghaziabad, Uttar Pradesh - 201005 Bounded By: North: Flai Mo G-2
East:  Passage & Flat No. G-1. Souwth: Flat Mo, B-1,7% West: Other's Property

HHFOELHOU20000007 354 Vicky Sharma, Hupar Rs15.42 550/ As | 18-Aug-2025
Daughtar O Mani Kundal, On 13.08.2025 O7-Awg-2025
M K Chowdhkary |

Description 0f The Secured Assetsimmavable Properties/ Hun?laﬂeue Progerties: Third Faor
Back Side, Bhs With Boof Rights Built UE Promerty .earln%?-lr_-.r.-'! A Admezsiming S0.5g Yds
Ea. 4181 5q, Mirs. Dut Of Total Area 200 59 ‘F-:f*- , Ot 1T Bhasra Ko 102021, Situated In The
Fivenie Estate OF Village- Patam, Delhi Estate Deii Area Abad Kndwn A5 Cobany Vishwas Park,
Lttam Nagar, Kew Delhi-110059 With Proportionate Rlghts 03 The Land Underneath With Corman
Saircaze, Passape, Entrance With Common One Two-Wheeler Parking Space frea A Ground
Froor, Dufy Fitted With Electric, Waber And Sewer Conmection. Bounded By: North: Portion Of Plat
East: 10 £ Wida Gali, Soath: Other"s Pregecty Wast: Partion OF Pl

suresh Gon OF Gone Lal,

HHFNSPHOUZ2000030392 Heena Adwanl, Re.27,12,847- As |__21-Aug-2025 |
Dinesh Kumar On 19.08.2025 | 04-Apg-2025

ﬂe&ur}lﬂinn Of The Secured Aszeiz/immovabie Froperies’ Morigaged Properties: Built Up
Sium Fat Baaring MNa. B-49-A On Graund Floae, Bleck -E, Siluated At Madipur, Naw Calary Enown
&g Shivangl Burs, 5]::1_3 Bip-1. Paschim Wihas, Now Dethi- 110063, Bounded By: Narth; Hat Blo
B-48-A East: (tner Fa1. South: Staircase West Entry/Park
HHFNSPHOU 24000046073 Kunal Bhatia, Rig. 14,33 662 Ag | 21-Aug-2025

~ Geeta Bhatia | On1908.2025 | O4-Aug.2025

Descriplion DI The Secured Assols/immovable Properlies; Morlgaged Properties: Bulll Up
Ground Floor (Back Side) Without Rood Rights Out Of Property No C- 143 Area Measuring 35.3 5q
¥ils 4.6 45.41 5g Mirs., Uut 0F Rect. No 17, Killa Mo 14 Siuaied In The Area OF 'fllla?e- Asalatpur
Ehadar Dalhi Estate Delbi Cobony Knwn A5 - Jeewan Park Block- 0, Pankha Road, Lgtam Magar
Elew Delbi. Bounded By: North: Portian OF St Floos Then Baad 18 FL Wide: South: Passage, East
Properly Mo, 144, West Dihes Propéarty
=with Turier inerest additional mlefest ol the rabe as mome parliculady slated in respectivg
Camand Notice dabe menlxnad alove, incidertal expenses, cosls, chamges ale incurmed Gl b
date of payment and’ar reafization, B the said ObSgor(s) shall fail fo make payment b HHFL &5
aifpresaid, than HHFL shall procesd against the above Sacurad Assat(siiImmoaovable Propariy{ies)
eader Section 1504} of the 52 Aot and the applicabla Rules entirely at the risk of the ﬁainﬁ
DUlIIJE"IS:-.;LE':IH! heir| s Leqa HE[II'EEET":EI'I-'EIfS_I a5 ta ihe oSS and ConsegEences
The said L.'[Illgl}:"l‘iuﬁ.-'LE il EI[[E]-‘Lﬂﬁal Representative(s). are prohibited under the sald Act fo
ranzier the afpeesald Hecured Aszelis)Bnmovable Property, whether by way ol zale, legse o
otherwess willsaul he priee 'writben consent of HHFL. Any person whoo confravenes ar abets
canrasention al the provisions of e Acl or Rubas mads Mertundes Shall be Eable for
impriscament andor penally as pravidaed undar e Al

da'-, Authorised Offices,

Drate; 25,08, 2025,
Place: Dethi, Far Hero Housing Finance Limiled




3 faeett

Sl | 25 37T,

2025 ‘

20

Setane)

CIN: L74899DL1973PLC006503

Safds, ST Wid Bigqa d@ fafices & mifded affert 1 fxig oiRaal &
AferffereRer Td gAAeT dor uferfa 39 wac SiffRM, 2002 @ sicEid @
gfergfa f2a () M, 2002 & 799 3 & A1 9RT 13 (12) & ofaeid ged
SIRRAT BT TANT B g SURBAI(3M) / He—SHRSBARA DI AW AfeE RN b
2, fored SuRedatell &1 smea foar ar ® 5 9 Aifew o wifld & fafr | 6o
ol & ok Gdfda ami & 9we SfeaRaa fYr @1 =19 wfed S Aifew 4
SfedAgd @ &) W FHIY, A & YA iRedr aqgell b [ @ ang
AMHRAP @, AN, TR Afe & S 4 A4 § 89 arel &ral &1 61 A
X |

% Eou SRS / TE—SURa /0 13(2) few i /ww
ki e e / Syt i / T <1 TG He BI
(oudr #) TBR
1 32059420000090 1) st W& (aEa), 06.06.2025 Rie:
2) S fraar T, 2482612/ — 22,08.2025
(TE—aTIT®) (@ae AN g gITRAT 9
B9k BE Al dRE TW) | 04120 AW
03.06.2025 TH ESlEaRiCH
Byl

R HaRT BT fFaROE @/ aq |w&m 752 /936, WET G 145,/ / 20(3—16)
21/1(0—13)28(0—6) 3MR 146/ /14(2—13) 16/1(2—7)16 /2(6—18), 10,999 TS
FHER 0 HATA 3 1/3 FRel bl 6 TQAT 16 HATel 13 ARl (100 I o),
ATl AH™, 37 e, fofed ed ufeddd et & U, goai™d ¢ | Yad BIcdh
s, B # Rerg g | g warfian: Sfmd) Haar, gt o 99 & o 2 | e
qd: ITell, Ue: TTHYER B AP SR Neld dlgd, STR: M BT AP, IO
R BT HbI |

Yoligd Prfed: o S ATde, HedRAT WM, 78 fIeei—110016
PlURe FAT: 57/1, SR TRaT, Age—1V, AfRaEE (STR T<)—201010
e investors@cranexltd-com, daTSE: http://www-craneUltd-com
divws e ®re: 522001 ISIN: INE60SB01010
Hfs IR & TR SRET DI g9 TR
P B fog ey fier

T Ager A@m SEBI/HO/MIRSD/MIRSD&POD/P/CIR/2025/97, &t 2 JeTs, 2025 &
ITAR, H1ad fIfics & IWRURST BT G fHar S 2 6 s:iaRy sl @ I IR
IR B oIy 7 JouE, 2025 W 6 SMAN), 2026 TF UH a9y fIer @rell ¢ 2 |
IMRYRS! & < & 77 IS dae 99 SxaioRel SISl B G WRdd B & forg B, R
A Rl & SR & oy 1 aie, 2019 @ WY WHT W Uge WA A v e, &R
2 swEsiAiEar § o a7 Al o SR ¥ SRATGR/ATI ] QAT AT /e g
foam am o | 39 faST & IRM AR @ oy A IR fhg Y SRR @1 dae SmeRacrges
BH H & G far e |
AR IRRURE YT ERATARYT IR Pl IMaAIS Swdell & A BUAI & IDRER 3fR
WR W Tolc (REN), dicd BEARRE U8 s dfdaw (@) fafiees @
beetal@beetalfinancial-com TR IIT B Fhd &I WU FaR: 011—29961281—83, davyIge:
www-beetalfinancial-com; Jfe: diee 8=9, 39 HRTA, 99, TR, Tolgal & W,

7 el 110062
pag ffics @ forg
Tl /—
da= smare
WF: AIRaER Qimrers Mees
feAie: 25 aFTa, 2025 SIMET: 05108809

& wrpfa wr
& ST
[AOAWTeR eqIT e
P e
ERERIRIIEE
ot
T dfeaw fafae afdds dT T eraw s@vmE:
1918-1950
T
39 AR 3T €1
T, TEHHST TR Td Jodehierd
fadien: 26 3TRA 2025, WHA: AR 3:00 oo
TS : WIS e, TR o JHHH Gieed 1d

(o 0 W gEl e § TETed] @ Gua driea § gae gn)
AT TTERTT o W
Faf-ri @ I, e
fafere wmefaferdt urd=rrivrg afeferam, 2008 it arr 13 ( 3 ) ve fafiee
TigfatEt uEig s, 2009 & w17 & s
3T werror | sttare e Sfamed e

AT T AAE-9301

Tiifties ATErAte meetay A, aote @ S Tite, P Taim e gn OF T R B
~Jc-42, EFW‘ﬁmﬁiﬁﬂaﬂ*ﬂW"ﬁmﬁﬁrF‘Hm—lnmm it
s.ﬁﬁ’r*nqﬂ'.fmm- {9 e, WOt & AT, 3w @ T W
st aremhims arfeferam, 2008 o1 v 13 () @ et ot T wee o w2, s
AU TAE HAE T—,'— e 4 (e @ T Tw (g e 1 8
T W T

w2 fih ot af 3 Fy Wi et 0 s a5 0 95 et e, e g e
P 2w B 71 WER W AT § A !"-IE’ 1 o, wut @ wiivew, sl & sl (o
Hiit ﬁﬂﬁﬂ_ﬂﬂﬁlﬁhﬂm i1, HEE =|5 AT, W, 110019 ¥ TE I & waem o i
(gt fail & A afena 0 4, W Tace 2 50 We o g/ Hed £ | T ARl e
gfit it G A A o gt s S wh A iR, R R
oo vy “JC-42, GF R e e S

e g sl wed 110017
e v @ e |
kD B T E T T |
gl
R 25-06-ams Foamwet (i siter) om: 07280805
= A

o 0181, 9 A 200 0 S, W 0T A1 A A S TR, MEs

2 ) et e QEIeRTerd 9 Fid werd, =8 faeeii-110011
VeSS, T e At [T oA fates Tft @ @ 2
222122:232;21 o qoOr aE R 18.06.2025 . CIN: L17110DL2005PLC260403 m;,m
EINIRIE usﬁg,—\.[ AT AT TETR AT YAt W Taoett- NN N q -
30219660002172 2) o aou A 2. 22.08.2025 m'q.;:.z’;?:ﬂ:'u_szu ANV 1;1Viansha5nil@i?l}ffmail com 110034 SHYAT AMH slls- éﬁ i%"m h 4l gﬁ SH EF%: s :
30218643831871 (See), 48,10,033 /— i : 7 ¥ avians-hgroup han . ccsznmml@gmail com STafds, SeiERdeRadl 7 9T Wil Brg-d 96 forfics & wiied Aftery & wu # faxiiy
30219660002771 | ) 3Rt Ty e AW, A _ e : ’ . aReeferll & gfoyfaedser gd gt qon afefa fRa gad= sifefm 2002 & ofdld
R )sﬂ’cﬁ wfer o R (o Che ;nj e 0218 et & fA 207t aififer s Stewn wi AweSe e CBC - 09142/12/0017/2526 iR TRy e (gad) ﬁa?m?ﬁ 2002 & FIO9 3 & | Ufdd ORT 13(2) B i Ued
30219660002182 | R Iy gwT WA, | 0 BN ) AIBIHD TR G B S # R SO & wewil @ 204 At o dew (TS "dew") AR, 19 fdeR, : ! e . : : : :
5 o . STl & JANTIAETd, FOThai@ll) / HE—Forhdi(@l) I AT Faari fFrfd &1 off, R
4) & fafe HAR arel 17.06.2025 T FeTl 2025 T EUEY 12:00 S . AT, |. W S iR (") / e eifed-fagera wremt (Msiediea”) & St . . ¢ s
(SUR®AI), qreAn QSRS S, itk gsiten geen () § freiia et g e S uss, S g guia ﬁaﬁw L aﬁ?ﬁm@ﬁr@ﬁeoﬁﬁiﬁww N o H
5) s Tr e ST mﬁmﬁjaﬁhwﬁaﬁ$w&@$wﬁwmﬁw
(M), FARE A % W (T BRI GH SRe TFOR A, 09/2024, i 19 R, 2024, @R 7@ weier § T T mﬂ T AT/ ST FellDY z;;ﬁaﬁag P TANATTAR Rl
6) A M are T BRI ST 11 e Fg et (AMfed w9 6 ' U Sger! % w9 # wehia) SR e wfadf ik faf it B _gzﬁ. e Tk mgaz. St STDIRHAD , AT, Foobl, ST BT FferTer DPE AT AT |
(TRe) A ("FER") W ST WP FoK SEBI/HO/CFD/CFD-POD-2/P/CIR/2024/133, fiieh 03 Sraza, 2024, _ : o £ e Formd / eSO/ 13() MW aiftreeT
P & 31 f - - & o g e & et g ST 9 Rl e (e T @ e w8 Hehia) ¥ e, SR S g, g # et memﬁm%' = - TReR / et famties / e 7 fafr / =
a21, H@Wﬁﬂ%ﬂﬂﬁrwwggﬁ% gﬂ?ﬁﬂﬁ?ﬂ?ﬁ T T 30 TadeR, 2025 Tk TG i wifeer Sufeafa & fomn S a1 siedien & wre | Teiien A=iford e w1 gt * fod afwela it sfweafs & fou smiao B 9 () T TBR
qroie. feoei—110006 3§ Rerd 2, S voif ol gof s meq} % | TETAR, SO Y Toew AR/ SiUdTH & Wem § i w5 W @ 2 | (W feamet @i feafeaum ad (wiiie <afwal & fou faarer qwem uiwar) fafem, —
wif § 2| G gd R @1 A9 9, afEw: e, Sav WuRT 9w 4122, | [T CHEC WgER ok Gl PR & oEn, ol oo Wl woel @, S e sl b e 2016 ¥ fafrm 360 % su-fafem (1) % @) 1| 3202942000482 1) A e AR 11062025 22082025
<feroT Uy 1 Y 9T | WA Wi grae fafes, sul % R o TR g wee (Mawdn") feufredt wiffatew S — | Rl (@), T. 743,935/ — (Wﬁﬂg T -
(") 3 T i ¥, Temifi © A ThaTé 2024-25 (e Ri") % g e R & e e . o 3202941000272 2) Al ARET ] e el FoiY 01:24 STNTE

: : : , ) . : 1. |®iaRe <HER &I AW, O9 3 5 &t wfefedt Treae fofies (FE—amia) efrr A=) 10.06.2025 B &

STafs, T8 SR SfedRed SuUREd! / HE—SURSd! / MReR /dudaar a7 iy | | T R % FwH A Gawwe www.avianshgroup.com, Fgw fewfed Wt (fem) fafree O S 41 5 AABCZA4291N il el
: ; N g ("drEaTa") # JeEEe www.edslindia.com 3R AW Wit THaE ot Sfewn fafee @ demme ) SHferrET

o H fahd @ 2 Ry w9 ¥ IR IfeatRad SuRedlell IR Mg w9 4 <) CIN: U63030HR2019PTC082674

ST B AR A i & b o e wresk S fee & aftigd afrprd | | WWvnseindiacom ® G w6 _ L , R

J TR i RRRT W I% FEl & fw 8 & i ufdd I o @) aR mwﬁaﬂ;ﬁmﬁw{ :ME{EEWS (;5; e );ﬁéws iy _2:\ ’ﬂg gﬁﬂ”ééﬂ%ﬁﬁ)’( @Tﬁég;iﬂésf‘f ) 2. [T P = S 3;;201 %, % O, ER- HART BT RIGRY :  orael WURY T 98 T SHST 1 FT 8199, WORT oM Hem

3 (4) & TBd e WRKAT &1 FANT &Rd gU HW i Frfard HuRrar R det A » SR ) e il = af! , 332C323U267 3R =$ HURT 3M$Sr Wedm 1KO64MDO, &5l 66.66 a7 T, dTehl

RPN o T ASft S, fred o R derEe A9 fdw 3R v v g et | aifties R e R S weRar 71 3. |deTEe F1 NI https://zyngo.co.in VNI . .

= for ' faOw w4 W S SfeaRad SuRGdRl/ N . . : | AT 7 AT Ol Bl T fdeE Whot $U @& UM, TR, dEdid

c L c . ~ fefie wid # IR TEH 9 WeE, et $Ha el uee/dsligd e © SR S HI-wEa W A R I, - - —— NN . .

HE—SURSIS / TRERT / ITHBAR AR AR HY A ST DI Gl AT S . " . 4. | T 1 forer, @l sifereRiel e Wt | TR, gRamn SRR, T TR, TR A WA @ ofer, IHATR, S # Rerd 21 s
3 . . . . aiftfer Rdre 2R 211 Wl YErTe UTH AT e ©, I ST Helferd St o faerey a1t Ee amge st s T . ) . )
g f& 9 S Wl /Rl aREuREl & @eeTaT TN R SO | | 2 feora 2 e HAR g3 A gaoid & wrficd § | A gd: Seme R4 @1 R, aftes: R
Rfaferal / Rfer aRwrfel & wer BIg N T S e W I8 S | ey sy ey i gfen 37 mowm 4 4 v 8 v 21wt # o o @ e ¥ £ ey | || 5 | T Sor/Aet A e e o T PN ER, S Tell, TR Gl AR BT ER
Eﬁgﬁiﬁ?ﬂ%ﬂﬂ BT | afiudiug & Arem § TSlied § ann o i faggd gfean aewlt % e g & Aed # yer a6 sl gew @ 6. |fuee o< au ¥ o= T 9= 31.03.2024 Tk T T IR W ZHIMNR . - - - - — - -
I ool TR T/~ SHRPY, g ® fop & e # Freia wh ew 1 oA @ 0g SR fodiw w9, gefien § wiftet 29 @R Refe g-ifén Seel/Aanait # e iR g 15.03 T AT ?Lﬁ?wz;i\%ww Tﬂ;&;mdl/ﬂ%’—mumdl/}gll;%%/ﬂWWI”“I ﬁra‘rﬁaém
fai®: 25.08.2025, S Wt Brgea g fafes @ forg RS qﬁ%ﬁmé—jﬁﬁ;ﬁm&ﬁaﬁzwzm%ﬁ%ﬁaﬁﬁmﬁﬁé - 7. | TR Hen feiferd <€ @ 9T SRR ok SITAR st 7 5 wiﬁmﬂ \,.1,.1\H|u|\<u|qﬁ{ﬂmﬂ%qﬁ@ﬁm%%%?{gﬁa%h;%;%
TeeH e 3 faeror «ff www.avianshgroup.com W @& S | FERT TR F & . . . . . .
v . _ | I STEARI -1 T8 g9 S ([Ja=iord Hufmi / ufnga aR|uRml &1, Sad Frmmaet
OTAT il Eﬁlgﬁ'\ﬂl g?ﬁ (Qﬂi(ﬂmﬁmﬁﬁ%mﬁﬁiﬁ) Il o Tewerser fatwee & fog 8. oo A asl % faar faaww, (g TRl ip.zyngoev@gmail.com R ¥4 ek AT & Frer g & wer afed o SR @ ORT 13 B ST (4) B Sferfa I v gl
Yol dTafer: § mu% %'_\:S 3R g, iﬁﬁ:@; 10/1, 11/2 3R 12,/ 281, 3ffw “‘;; Hied), Seri 1 e wied sl freror |1 9 & @ AT ;ﬂ_/‘ d, Swifda _/é R j? ﬂaﬂcg_ﬂﬁwﬁﬁwﬁm il PR GCI%ER‘I qfofa
SR, PR §R <olluet o A, FooTIST, STAR—560071 . o AT T I B FIBH / FE—FOTHAISH / TRERT / derebepetionl b1 8T T # qA SITAERT QAGERT
I HEEd - 16/12, fadw 9@, S<g3ET, Wﬁg,aﬂﬁaaﬂ,:@‘ T T fawelt st Fehel 3N ey e ?1 = = = | I w0 ¥ A B S § 6 Suded duitrl /ufine aREuRiEl @7 b 9 @
. 9. |Wifea wT &1 25(2)(h) % 3fad @AEE | fo@ROT ip.zyngoev@gmail.com T $HS Fh S N - .
feeeli—110005. femteh: 24.08.2025 ACS59254 3 fou 3 | i o e B T Iad HuRndt / ufengd aREURAl &1 a8 9 5l i TR &1 o9 —<d, 9 Wid Bren
R A oo SRS
10. a T 09/09/25
: - . | wT: Tl geeiiem BT/ P iR,
Aol us R & e ardafas gaer "w w 1. | T AeReh] i TG P IR [ 19.09.2025 R 25082005 — LA N N
fstm afrmatsmn & winifewen qn it w ofre BE o e oo | gEE Ew CalifeT) & dite adaseens wmosew e o o IMPORTANT 3 fafr U'
sftm gawtmrE main wigs fr o e & i) Gndaniuera—rarens| P s s | e aam fime dw-w genm eRmer-42a s (i) : . o 12. | i R W 3T RIS e o oifad | 24.09.2025 GI:"- -\n;"a- -qﬂsﬁ-\q % G
v wirdn e o ank ared urssceEv T ol =E s = oo o dieh ultRa gan Boehn wal wiTe W g daee 0 ssan e WhIISt carelis taken prl.or to fafer | ('Q'Eﬁ 3|§H;I 1< %Eﬁ)
Fea] AL APTT—gmeT i e, B o, o1 Feand s, weg v, v A Srema-men0n @ OTR T4 AUE i B ok acceptance of advertising 13, | TETEH STaah o i gl S | 04/10/25 Uoligpd S — & HaXd, 9 T9 YoM ad, 99 . 10/1, 11 /2 Q& 12 /24, 3ifth Sy,
bt b M R B R '-.'E"I'.Ed eIy A smianterra—ryymes ol gt of :|-:l|:l'l é':; [Pearrfoinftesy. drmrfvn Ao e " B ooer BoabR e @ HE H : BIRETAT 1 e W forg ue & 99y BoaTEET a’ﬂ?ﬂ'\’—560071 CURE Il
#te fen Rl e & mr fien w o el & o Frefatan wn o i a8 e it ot s o) o s Bl aeen & agean _copy, Itis not possbletovepfy W;ﬁjm = 1 S - _31:—\,/12 f?‘c’ﬁu - N — W' Ry ElT*T Rraail— 11000'5
& qm i gew e fEn m | fe, s o S s difloneheme.com 1 e f-FHmd 0 @ wwem A Sen o) its Contents-. T_he Indian 14. |9 FHIH 3TGehT bl Fal 9, 09/10/25 : , , YT, : :
i/ W e o e T A T Express (P) Limited cannot N a;“ﬁf@? A A TG S
(o) il : seiefin % A _ w1 fo 2583000, - be held responsible for such ™ :
R 1072004, T 11578 e el 0 o s (et AR BT A contents. nor for anv loss or 15. | GHIEM ASHTE ST e i Sifed fafer 08/11/25 |
ot ghw wrm, | |[EW AR A A sEe] & R I A T e 3-8 T EE ] fede 21 0ecoes W i ") ) y 16. | 2R Td 9ot 8q Tehdl SHS SMEel ip.zyngoev@gmail.com
g Em i il g e ;m afir 42z 4 3 o whiFe &, wE iR BT W05 S — wwe il ) damage incurred as aresult of e A Uy —
i N—A NG 34 3] |, T HE X (% T W P £y H H H = - = > . : y :
e T e —— g T e et A| o o smme ww | o ﬂ:w—im s fransactions with companies, 17. | FRARE AR A T o e | e, 9 9 Ao v Ao § o £ itsarey b Caanars Bank of4 | @ b i e, dre s s, s, e
(et #0000 — fmre §| wff dwe P deA maco, et i associations or individuals 1 ferarom FE TSl HEm: UDY AM-HR-05-0015786 B 1S Spudnare ‘.I;Fﬂ"'l::;ﬂ:;qﬂ" s ;131':'?1‘3““
] i wit Er | i advertisinginits newspapers — : 1 ch3idrcanarabank. oom
ey feekt, 10,701,/ i i wl ww wepn b wdoam fred 30,08 / 205 & 2105000 7 ~ or Publications. We therefore aToehT fReR o AMRORL/BOPAL/SKC2025-26/P8
B b P e T T S At e | . recommend that readers st w9 drered v ey dvegeerer, swrema am T
TR, TR T | (T WHE S T AT | eRte FA A7, T W 6 H R A o R SN RRIC, . o s e Rsfird
ey W T i TEE Ee) s AT T S }ﬂ:: ¥ -"..i'-;r._q 5.1-{1: / S T e make necessary inquiries . . ! i EC A T'G?'ﬁl TRTOTER. §07, Tof Hhad, @9 EI_--IE" v, T, B 9= uray wE,
ﬂlm ‘:;!“1 !IJ?}“ T;I_JI:‘: IR WET, AETL. pasan. [Hia St :J'I?FI e R i 1:12.,::?[_:_-’_'\. i before Sending any monies CIEC I SiEa) H@( T: IBBI/I;A%)S1/IP-P-02;2/22§;1;:1}22052/614:;6) HEHETE, TEAE 380058 Y W 3T, EIIG mﬁ:. TR At AT 9,
= B DN — HANE F=rr ) A f oY e . . A YTrIeRTuT : AN AEE T a1 L
AN | i i o rd) s o or entering into any PPN Sl S\ it bt it Aau ‘lrﬁ«ﬁ: Hﬁu 1, FaiR 8boo |
ot B e 11 12200, T W TE T AT T &N e e 1H07 25 T A8000 / = agreements with advertisers Eh: alkagirdhar24@gmail.co Py il S Btk R T TELIUE S
Fite. Fraret el T 5808051 & ffffg wd o, sE afas woane = (S A e or otherwise acting on an TR 37 W 100 (W qw), W e fafedT 1, R, T AT, ST pesens SR W T8, AT 9, SRE,
mitr ww. | e srsdm ane o ww | fE WA e afneR e At e 21 082008 wamy il ) i . —— ' et 1T;Tf = frd I wien aree, fEmfda wa Mearsn, w0 wdw qsri0r 3 WIPE =i ot sl
Nl Wl ﬂﬂ' FAIT J_.quj o [ ] ._-;q.-n.'r__d.g I .""!“ [ LT L] S 1R B[] e W L i = 'Eﬂ'l ] m advert'sement |n any : 25.08.2025 19, W 4 —110001 _,-'\..I -!ﬁ - : = . ﬁf > __ﬁr r . ﬁ =
il ey o s gugh o anerd) 4 ol fredd Wamaenz/— AR e manner whatsoever I 7 fe@ E0: ip.zyngoev@gmail.com CL A1 A S, FEE Al Hgl, e 9, gEen M, T
L 10492091 ) e g i Mootz A e srer e (o e 4 | (R S e R | e . WOE — 22204 |
ey ;*f:;:m;r:-: e | T W SO O T ey e et wmer ) | ) At giir waw fig oréa | st (e
x T T ' ] T ?[E_E‘j L
607, 6l A, o geE e, T AR W W, HEREMTE. O
ol ], 18,7101 / 28 wiafe W e e T U e et e M S0 00as 2881000/ — .
,,,.,;‘;“ o - & Py By oo ﬂr_'f:_ o F",'," “_,_,f: 5 v i H{:, R P AT (3 FUTRT 2q) farerar 8-(1) IBO0SE A1 VM U 502, FER-2, #9 FEL A fiew @ oo wew s,
Hon | (A GeE AR I SR | gt o ey s G msn o i w4 wfiy, snwrEE bR W anye T (d & ghm atmne wft e fr ke § afem) Snfmirmm- powm ok FEAGHETE, AN 380058 IR R 001, WA TWIEE, FEEW FEE B U,
} e B,/ 0000 — pr—r et i ftmdts aftemiiarst @ o g e men g (e SR e & st at wEEE S g P i g iy e il
L, 1Dsa4450 HilEe ; e r # T s yEmeoit W owr 3 fedtn glitemirst @ oy g men uf To L L e T e e At R e (e P oo . L =
ﬂﬂ; ?::r:, IEE 11..:-':;"E" :':] {:—:Inq' ; -:r;ﬁm :1"|-|r..l-| bl ':E;:::"— Frger 3 o ore e emse qalig] i@ el ey WReeE W et g R BN il B nei e B afie oandesn] e anmesatal Al TE, Ty ARG, I':'- T EL
T MR g i) L NN, | = - R e R R R e e e e T e e e R sftareft wfter fE, o Sewaf e
40000~ s il e et O B G D B Ll e 2o e A S SRR A SR sl F A S ae ik o IO e wen o faa 8 v ® T w4 s e 4 v _ _ _
b Lo 16 Gl T | Pt 1inesn, Fifi dmee san o #fr ol fed e oF i) o] TIEETT A fen e e waf o de-0s T e oaar i wrownd  fasl of e W S-S S BN o ouE gad S aifeEpm o a0rT, wid) i, 29 HofE % "-,’H.'-ﬁ. fa 1?|$, Hrae W, HEHETHIE, ik il
—— A Ffer mmxm ﬂg'm B Tl T T g T T AR A, AT IR, & TEEn e T o e sy 0 O 13 At S (5] e ol S i IB0055 SR TPT U /502 F-2. 51 A =@ feT T wE |JEm =5
T o fa ™ [ e & Tﬁ%*mmﬂ'ﬁm1mmﬂ7'ﬁ:ﬂhnﬂhn'—lIhm"iﬂnlmr-rnmmqu"—rnmrrvm T TR T - T ; 2 A et ; ) 3 s ;
e e v - e ---—H--n-t-r-a-'-h----'a-:% vy s it B el g el i g bl et Al ey 1 unfrpura e’ g Uiy =l-.rrlr-.-|1’| w1 Ften xmpp wovitrer @l Fem omer afie HAEAGETS, AT SRI0SE R T o, T ‘Trl'lﬁﬁl b En e A e W,
@ WT‘I‘ I rqﬁ EI;I:“. T W T AP et el 11 /04 205 ﬁ_hm_.-"; i ApuEPIEE-garnAT g s ol oF Berorn o Baeord g wil aen = e ) 1 U B B L TR L B L PO e EA LA T 3R00SR FE T HEw =
; TR = i s ven e = [daa i a@rm Aot = ki o ;
":"‘Fﬁm {iedte a1 qne pewe gan | SN 7s dE g, ofi e segE i AT ) E!Hmmgm g P m-ﬂm'frﬁ;:‘feﬂme TR 7 r{'-lr: “?:} ‘Eri ? ST S, A, IS Sierii, Py e, e, [ |
H‘“ﬂmm o it e ) 2Eh m:rlé.mn:ﬁ'l{w.q ELT-E.I?:: 5;:5::“2 M;"H-.-;:tﬁﬁf = i gl A A el o es TN e e e o fiely e Rt wfitedt = ufffreoy o gafefator qar ot e vods
[ o) AT o T E : : . {draen =fin @S ATE T (=) L :I'Ir:-n o -.-;H* o ==, o Sl Boosomi ittt fia i B Am | 2008 » 2002 = e i} ) 13- )
I, 100740} o0 - o= ! = b e e, i um . f-qionar @ Fam s mrooe wgel e v am deraE (o ww LR ]
[ifves vy i e et : :E]eun i :'!Jl:-a Jlm.l:?mimﬂ- Ay 1 @ g PR A WO e R o =) e H'I'IHF i “i;w WL *E“;E et
- e : : ; AETETETET, ey &, @O e (o i FOEET OS] &
lrrl:ﬂ'r?m 50 /s, f‘"'ﬂ"“'ﬂ R "11‘“1‘*'_“ --"_‘“"‘ A 1 /08, 20es _I_I"" :_rz‘“:;_ﬂ e i e Pl 7 e Tk 0 e ard by, BFw o o%m abTaes o, Pl wiefe | FUEMAD/— e afrfEm ® ded PR Wi afmed 89 & 99 aiEee @ oo i) &
F 1813813 qf wE i pew gE, LD el Pl i3 TR a3 W WS 20| 8 A my ey g o & F Ran, ek P (5 96 @ S o = ,
I, 12 sm I IS AR Bl | SN, R A0, S 0 R S|y e o e g iR mmm T s g Am & o A 8, e e, 3G S 9 e 1008 waery 208 | oy a afia e Pl & Pow sls) & aen, s @ @) Perae s it
. [ 'Jﬂ;:c | "e-'lll]_!_-l TS, 2earoa, MG 1_!_|31—@ﬁ'“-ﬂ WETR T 1BE0TEE — T A W 11, 16424493) A Fredd 70 H1 0% #FOV) g O oW, fEwA ol o= A S R mee ) e o) S e 1 o
wratt T FiAl—ESTRE BD0.00, TR 0D - L * S i i Rt mrs e wrwre S e s AB000. 00 00
m 20000,/ e et mea ™ Nro000,- (g e a6 o w2, R A A e @ e asl) @ i
(e & AT ) RiAle ) W ) afid wrsH # B gum wn sla oA oF ool [ da, Sbesr W e, by WA AR Jonor m FNE W Gz S50 ey 08 705 /2005 o1 Suwge cow Sad B dsrm oseE w andvegy
% wftor w, 11,403,/ 20an, wfy T W AT UH AW e i 1,/08,/ 2005 o 1EBE000, — a1V wupy Tee e pitmre i i aitesdt W ol wEe At miir wow i w sftendt wftar tis, doweal sfe ot (soefw
fomw o | Wimos & Pl we g, fon e $ s & e (e VIR i1 e oD e 2L BT v Al R S A e AT} & T A, 07/05/2025 @9 3,15,12,248.78 T (Hiw =i U5 A A
WTRE e bl | (S T O SR WONR | e wrin 74, epere st gF S e i il =) U el s, 5 :
[N B il B0t St O TS e garre 41 ot srmdlter wodr sl sepee & A & T F TR @ @ A
IL1e2E7550) Hﬂm | Ram, s R -5 A et A -'m:e:-r:r: :;;ﬂgﬁ_,h SR = wve] g femiE fe| @ G o s S efa g 9 o arre SR
e 8 T T N e, Vs, R pman g | e e v 3Ta0 Faufarel o et & féu S-efenft 3q ardufas § 1.0 (Rreams) ey 4 Faates o7 /05 / 2025 i 315.12.24876 w8 W wfl w R
[T P T A WWEH, T HHE 45000, 40500 ok Rl HTEATEUT B e e (e gfhmomwemer araftm ot e o am A owm) fambsmgrrns e ke anaien o e e m, =il 1Y AEE B,44,141.86 (A0 mier drondie gene uw w saeeer S qar
’M it 11,500,/ a0, m;r“mrmﬁﬂ "'r'-:{: T'F-'IE 1/ o el ‘mﬁr"_— FET AR, T, e 120 5 R o s wetEm e s, weh yod, et aef, = el - nos © @ e swa i 9 fiweft thlr arr=r) 08/04/2025 & 29 ov MiATEF & 79T UWIE 396 SeE U
sfpEre e ERLL ] . Frigrr wan A, fien e Ao wiae (TR TR 0T B furfy fimiim soffmit oo afrqfdoen afn gt mm o it mod= @R, goo (e @t - 'ﬁm‘-‘-'TH' o I b A o | T A AT P
Tl o e oo fiveed o | | Rff woft e ae et v 8 (wn fisfs 21,/ 08,2028 T AH) - pwEE Wi R (oA A Prefaii s oo A # st o o qal) & omer Breatfin aafia st e i udiad ﬂ w0 ﬁaﬁ’iﬂ’!ﬂ? Mﬂle
1L 18346HTE) it foyvmrd =t s 1 W A W ownn #), e e :':_'I;ET ST Y T AR ARG — UNURTA WO O W T & ofe e fows Boow oel § = F ananme s o afsee it o s o b e A e I e e e e T 0 B e e B
#7710 H_ & am mEe frsh e -T-_E-'ﬂ i | [ —— '-m:'r S fireret] YHmEERT g A R e cweanw Giflonchome com W STEH FE0 M9 F-ATAH 'r-'|z1-'~'|=i = ARAE H W = AT G ¥ e v ST WetmEs & aw 1l F T
bl LB R, I S L TN e e 0| T R ) TIER00 S - (i e o e o R P Wl L ol | 11“-?"Hﬁﬁ1‘-rmﬁ1?-rﬂ':lﬁ'ﬂa-.‘-r
iRl FAN A, -TATEE %, TR M, aenss H) T o R a TRl - Are @ it T, i o . - I g gag /
dim ety gone we) | Pum fE o g SEoeR smoa. bt 411:3 sl ﬁmﬂ];m? sl ol ! i trr:-h # FE* viiterrcaE de D R B gwe wfafee, e oftafim duln @ fagoaw
H0e0 fairy 10,712,/ 2004 T ——— T ——— 2 /08 2025 TG00/~ (T mefreEE et e fE=rm 14 /08 2005 o wei on | e wEn M
B b = ik A W A g sy R i B e i ol | v, o o e i, e 2w PR T fas | T TaT:
T TR ] TEIHEE £ [Ae FEE dEn e el A o S i {wer) s T ER e sl e (i s W e | Hﬂ'ﬁ" e e e - Jo A 21,00 7 0t e == . . .
Ak s (T2 gaEd H '-fl'dli-?!ﬂ oiflaiy o [0 0 fedi zaTs. b e 21,708,/ 2025 T W AT & o gine ofe wff woer | it A e e S AR L :1,_;: .:"l"'l*'-" ' EOrh 1w w4, ool AT 303, el EEn 7aq, S HeEm 1330, 978
mm} HWE"; ;n&;;.g!aw- ?::;*:—Tm;;%{qllﬁlth}~;’mﬂ: uu:rm,.Tﬁ ﬂﬂ:ﬂﬁ ﬂﬁfﬁﬁ" #rm‘i‘rg-lm@ wTy I i rm R o ' mmm:._ T T T 13_;'34, WiT e 148, THOH e I 1375 WA W A W a,
T.S0005 - w1, fesfi-tiooos A st BfEm dars ) oA ween »-1|-:1 i [t £ B e ) e o K Sl T';'Tﬂ_,m'__':,lmm _ﬂ;:fmf}_! mﬂ (Sl ST HETE WL, Sy Ve T SR 99 e qe, ME A
|:ﬂ7!'_-'| 0urH EAW W) 25377 Gl o ol s e W urEl s wm DO — TR | E’;qfi. :..“;, b ..’“ul.lrl-.-li: ﬁ'lul_:l' i E | ?m‘?‘r il W HHEF -’-1':I1=|'r'f'l ?Tﬁ'?l" ﬁ.qE #l- 8 IR . £ [ e Y Ei
TR o el e wRPFmE of e 130 ot A R @ amee s wmfln o om # ) aftiee o ure—a o amiE e e o g aen :‘r"'T"- e o . I TR ) 10 THIE "_'n_'ﬁ T, ﬂﬂ'iﬂl" ﬂ'-FI T‘E’“ﬁ' “E'-_‘“ :ﬁw‘ AT ST é:rl? Ii'l 1|'_" ﬁ" C
e & me R ot & e fom o wnoraR R o8 i, e FAm A S S o S W A Ten seeea dfR S | A T | | fHe |
3 W e Wi e m*m“-_um Mi‘rﬂﬁﬁfg —ferd = R e CERSAI uftrgley B amddh 400068490356
iy & Frfiern o B wort o it B ot oft B8 08 /08,4 2025 1100 1800 TF 16,08,/ 2008 0 8 L 12 /08 /MBS 1900 TH—iE00 T : P . .

Hmm ﬂ 1-"“ '* ﬂ 1m '.* “ . __ E?ﬂ%ﬂlﬂmfrﬂ HE_.I.._l mm ."'r 1“] “ ﬂ' -m] ﬂ mr. _._._-"-ﬁﬁ-_&:?_-.ﬁ g i s s ﬁﬁ}' —— ._:;;._1.; -.ﬁﬁ-:-.-:m.T:-'-."-.“.-.i""-]_..-.--:m-_-.,;-:““;{;':-ﬁ- e Tl?'#-.ﬂﬂ GT';-'I'H'ETI. 2002 :ﬁ' EIETS Elﬁq QIq:ﬁqn E'I'IITIT w sﬁ'ﬂ'-l'l El:E:' ey W ﬂ
fﬂ'l'l # R borl l]_rl e g g— HTHT o R hitpesiwwew B hem om0 Sm ¥ st ey aferit B -3'!5Ii-!-'| :'.H:q'q _:_;IH: Fﬁﬂ-l HTE '._q: "'_I': “":_"-_1' ¥ 3T B LT W Aips www il lonenome. com. AT Hi Sl E e o s e Al - 0 | s e VO - | I I [ T_.F]'E]ﬂ HOETE & w5
L T v Uk ) Wi AT % BT Y e 1L T R e e e ] e s 6 O T T (e 1 G 6 i e i S i s 2 o i ||| R S SRR Y A A2 S TR A S S R S
——— e s ol 0 Al “li'h---“*:; mL:Fme il el gad (A0 o7 /o5 /202 o du ofdn o 30151224878 (s oy asp o

3 o gy o o N - . s 2 Py it N . - Ry ]  a o+
B i TH ot o R yepe Wl s BB oy Bl ) el e g e =l h""”""f"’"_“"‘T"""’"’“"'““‘!. i t §—teE S oA @R E T T AmEnE @ e e #e ann htpssswsow. i flonehame.com @ 0 Tei @ § gdln meaEn B g gave S ©ft st o0 o sgwe O av) g6 /s 2025 4§ e
TR e, T A0 e E_mrﬁr AR, AT AL i i i U L NI TR Y PITIOT. S, S ST e e et Wi e, e amd o sl e e aven g s wiefrerenst ant aren i wedt gl o g T, o o el R FRWE o w10 () W q /050 2028 TF 4
2, St ot e e W, o N W ST AT .7 vy 1 A o # s ot e | | 2% T S < o et B o e T T 2165220878 (7 T 0T TS ANE T A A A T
. T ™ 5 [15] T Tt T T | = r 1 T = =Hq17 . | T THIETA -§ =k . i i b -ge E .ﬁ 1 & T i 2z o B S a |.-'_ = " e 17 : T TR } s .
T W S T o Bl et . T ™ f:;ru;.ﬁ?fﬂmarflt;g_ﬁ::.lmu e & afH E'Iﬁ"T-l.-ﬁl'l e e | Tt e o R 1 o el e o o A |l 1 s M mﬁﬁ:l I:'-B;-‘I:IE,-’..!I:'EET-'I JiEFRE S mwm—rwm ﬁﬁf?l"'-l'l
3, v wreleEn Y e ol o as ultemn o) jerenn e enrdoen e o et el e ot see o) el o o el o o oem ane® o) eren ATt q ﬂ,;1 I:I'IT-""'-I'F Tl vmh*% W o5 T W S FEmE o ) gal e e e v o e af W el o s nfitm o B 8,44,141.86 (atrn mrey diardter gene o ot semdlter e o fereft
ot Wh ¥ v b S RHE SoTeTe N Tiea o e e G T 6. ap TR . A T TRl IR e OOWTCL st e, ot 8. e i R o i ) s 06 04 /2025 @ T @ SR W, A aRd a9 R @
e o Priffte. s & aEd e and) a, A T u‘-.:ulu ﬁuﬁ:a'“-m.-.. .-||I'|-:i"ll|. H ll;-"-e'l |'-=.eI|. A -a‘-l-'-'Fl'II d-ril-'lll J:I-LI-'Il :.-n-"l:.'ﬁ::'-'lll iy B SR e e A i 3 it . L =il ! ipdia
A, W Al e e h:‘ﬂ_l{-'i T Fnel BRE 29, W6 0 0EE R T e aineE Rl se = el T T e e _m S0 i T8 A T ﬁT-m'n‘rr ,_.;'1'_4 I"Tl'll ! ) A ) GG fasgr wfes wFomam ﬁ ij FI-'-FIﬁI‘I. P T | E LA B ETo L gi'fﬁ?l_'-‘ﬁ‘ﬂ'rF‘rﬂ'ln qit &
T s ot B e i . 2 T e fan o P AR e e e i o oy e # e e ey || 9 Ty A R R w0 4 9 v o T wg
& 0 e AT TR SIS ATt w0 andaEETA A T DA AHIN US AE dR R st : <P U G o bk 3 .
A WERETTET 9 e T O et e sindmitat 9 g S A Boarrl Sifa o aeE @ ome A e v e e v & T Pt n el LB IM fist wfimmall o wr o9 & forg ol el oom W W e el R @ Peem Pl o et e i o W B i hote i T‘-'-‘- = g T e AR w6 i v et i
A g htpswwsdiflonebome.cons 37 hittpss e BiLesm bonse-lsans prepertics-lar-auctlon. S5 | SRS s iflenchome, comrFEE hitps; -fhm“.ilﬂ-mmh:rnt-lmnpnpmha ht’-ﬂl-ltﬂl:mm 2 waE F L 7 o s T
7. TR wmmn whi mur St e wteene mftem & Regowemfrn aefneem @t B4 S gsnn o §-5a andd care@idlfome homecnm  FERT 7 fmp oo, wemm uien oo f-dert # w4 dfee imm @ fim Wit oW dmvemm o AR anfd - li- m & faftem amPm oew o
HFATHTTS A A AE00 W72 408 T O o g B carel iillonehome, comTade SRR @ /800 3672 4SO TR AR ' o
8, vl A ik fivlt qeem s P e s A AR @ o aiamives o #r o AR 1200 670 408 TR IR A YR B n Fh st finren, ety Sribee aite siheemgs s geaft & wee dqwems @ fory smésmires qayes T e 1800 2672 a0 T¢ WY W fil F—framd wfee arerarE Sar e B, w
GE R E i e B R DR R L P R e e R R o WHETR & A 050 T W w00 T WE W W S §-0 0 carviadiflonchsme. oo, R o 7 (e e e . s )
§. ERET R Aol w wyitet fen o # Bd o o wega it r i o e e A o i sfieen fier o oo et i PO ot O 11 e - R o o O B o O e } i
e el AT s i e @ R ey o Rl e iy ool S TR AT i e o i mit A fan i i wnd g1 i & e 1sia) @ b B R O E P i L R
0 A seEmenl S A e gesEe (e es oo 8RR afd o oeniin e gzt of g aned S Rlae oon £ snpl oo Rt-wemes @ e by e W TTNET TR W e s i e rrr%q mT WA om af) Rufd oo B s | W ame) fefdy =1 98w T ot T QF'Eqﬁ Tl & W = T A e | L R
| 1, AegE i oAEnh -u-i:'lq.: are By oy e 8 Saefita onpy o A e 8w o Tl o el wew w8 Al = SRR Ee g are i HOfe = e
1. E R R s e drraE e S e FRl R eRe W ajiena 8 g [ we o Ferky 0L ey (R se T qie Ha uee ot [dod .r|r'r | e B = e = B e e e e -—-'1'-1 i 3 T_ﬁ T 13{3] + "‘I.i.!".! ! '-!'-[-fl "'F% ﬁ. ".'].—"_':T il :'.'.II[Fn-I _“-'"r ! iEIFI.I'-T:- gl
BT = R s R e o T T R e R B L I T t2 oar w7 e wr ame Bt e s o R e "'Zr-i.rr ey R el B Bl P e et e | e sl FEE s @r) e o e el s 8 Qe
s H]r . I?r ::.1 dr?gur;;ﬂﬁ:w:*:anm"'. iy Fw A ""'f"'"'f"“m :Tu'—r S S O TR  e # e ot fefy @ FmEamiveTa-reseTE Wt m Pt ?n'?ﬂi ST T | et i s S ge wfvgm svm s R 8
Al e & Relr fng o fegi & amdandumra-manend o gl a faotn sifis g@m woil afifron, sooe o ey o o () & 99 15 A 2 fis 4 AT
) N M m e B ﬁ'_“ BiE) * st ES femmirr s fer s N avol=ry iy adeifee fen omm & T o o v anems wara ol el -!l.'-:g1 b Sy i Bl Bl ue me @ Feed anmre TEd Y o ﬂ':“d I
A F s i s @ Pt Sramd o i A g w st it oot wma vl aefhe o o e g R i A 2 ol o wwm af, ai e she Avn s s A fare 19.08.2025 EETATET - mﬁwmﬁm
L‘lﬂ__ﬂﬂj i 0 o 2 1 O T ) 1 o O O CORG  C  8 1 : m i . e i
e AT, it 28 e aus, T /- S A, ATENTUE €W WY e v :_ e 25 o8 2028 -k fifirda | Bidddfdiddind] e |

epaper.jansatta.com



